
Regional Office, Gurugram (N) 
Haryana State Pollution Control Board 

Vikas Sadan, Opposite- New Court, Gurugram 
Website: - www.hspcb.gov.inTel: 0124-2332775, 2972341 

Email ID: - hspcbrogrn@gmail.com 
Dated:-13.10.2023 

To 

  The Registrar, 

National Green Tribunal, 

  Faridkot House, Copernicus Road, New Delhi. 

  Email:-judicial-ngt@gov.in 

 

Subject -  Action taken report in the matter of O.A. No. 382/2023 titled as Chairman 

Legal Committee Esencia Residents Welfare Association Versus State of 

Haryana in compliance of Hon'ble National Green Tribunal order dated 

30.05.2023. 
 

R/Sir,  

  This is in the reference to above mentioned matter. The Hon’ble Tribunal vide 

order dated 30.05.2023 in the matter of O.A. No. 382/2023 titled as Chairman Legal Committee 

Esencia Residents Welfare Association Versus State of Haryana has directed as under:- 

 “….In our view, a substantial question relating to environment due to 

implementation of Scheduled Enactments under NGT Act, 2010 has arisen. However, 

before taking any further action in the matter we find it appropriate to obtain a factual 

report for the purpose whereof we constitute a Joint Committee comprising State PCB, 

District Magistrate, Gurugram and CPCB. State PCB shall be the nodal agency for 

coordination and compliance of this order. The said committee shall visit the site, collect 

all relevant informations and submit a factual report within two months by e-mail at 

judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF and 

not in the form of Image PDF.” 

  Keeping in view of above, status report prepared in compliance of order dated 

30.05.2023 is enclosed herewith. It is requested to kindly accept the report and place before the 

Hon’ble Tribunal. 

DA/As above 

Yours Faithfully 

 

 

Regional Officer,  

Gurugram Region (N) 

For Haryana State Pollution Control Board  
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Gurgaon North Region Hspcb <hspcbrogrn@gmail.com>

Compliance Report of Hon’ble NGT order dated 30.05.2023 in the matter of Chairman Legal Committee Esencia Residents Welfare Association Versus State of Haryana OA No.
382/2023
Suneel Dave <sdave.cpcb@gmail.com> Thu, Oct 12, 2023 at 3:17 PM
To: Gurgaon North Region Hspcb <hspcbrogrn@gmail.com>

  This member ( from CPCB ) of the Committee has made the following observations based on field visit and reference to the documents made available.  

1 The points and complaints raised by the applicant in this O A (number 382 of 2023) are verified and found correct.

2 M/s Ansal Properties and Infrastructure Limited, 115, Ansal Bhawan, Kasturba Gandhi Marg, New Delhi 110001 ( the project proponent and developer of "Esencia", a residential complex associated with other amenities ) has not complied the
conditions stipulated in  Environment Clearance, dated 20.08.2018, and to state the special condition number 17,18, 25, 29 and 36.The said conditions are referring to conserve the water and to protect the water environment of the area. Similarly, special
conditions number "b", "c" and "d" were also found to be violated.

3 The Project Proponent and Developer of the said complex has not installed the required Sewage Treatment Plants leave aside its operation to comply with the environmental condition as stipulated in the consent to operate.This eventually also violates
the condition of recycling the treated sewage for non potable use and thereby increasing the load on water environment. 

4 It remained unexplained as to why consent to operate was granted by HSPCB when  three Sewage Treatment Plants of total capacity 4700 kld were required to be provided but only two Sewage Treatment Plants of 40 kld and 25 kld have said to be
provided and how a treatment capacity gap nearly 100 times is managed. It has also remained technically unexplained how a total water requirement of 5198 kld is met without providing adequate sewage treatment and its recycling. This therefore has
resulted in deviation from the Environment Clearance where only 2563 kld of fresh water requirement is mentioned.  

Suneel Dave
Director
Central Pollution Control Board
Chandigarh
Cell:- +919205849639/9868036039

[Quoted text hidden]
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Gurgaon North Region Hspcb <hspcbrogrn@gmail.com>

Compliance Report of Hon’ble NGT order dated 30.05.2023 in the matter of Chairman Legal Committee Esencia Residents Welfare Association Versus State of Haryana OA No.
382/2023
Gurgaon North Region Hspcb <hspcbrogrn@gmail.com> Thu, Oct 12, 2023 at 6:17 PM
To: Suneel Dave <sdave.cpcb@gmail.com>

The updated ATR after incorporating the points (2 & 3) given by your goodself is attached herewith. However, it has already been explained in the ATR that unit has obtained CTO in phase manner according to the construction and generation of effluent.
Therefore, CTO was granted for part construction and effluent generation.
Sir, it is humbly requested that ATR may kindly be sent back after due signature and if any other changes is required same may please be incorporated so that ATR can be filed by the due date of 13.10.2023.

Regional Officer
Gurugram Region (North)

"कृ पया इस ई-मेल को तभी प्रिंट करें  जब अति-आवशयक हो I
कागज पेड़ों  से बनता है और कागज बेकार करना पेड़ की हत्या करने के  सामान है I"
पर्यावरण को बचाने के  लिए,कागज बचाए !
धन्यवाद
Attachments area

[Quoted text hidden]

2 attachments

Chairman legal committee Esencia residents welfare assocation versus state of haryana 382 of 2023 12.10.2023.docx
32K

esencia ngt report alongwith annexures.pdf
14826K
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HARYANA STATE POLLUTION CONTROL
BOARD

Gurgoan North Vikas Sada, 1st Floor,
Near DC Court, Gurgaon Ph.0124-2332775

 E-mail: hspcb.pkl@sify.com
                                                                                    

 
 To.
                M/s :Esencia
                Ansal Properties & Infrastructure Ltd. Esencia, Village- Badshahpur, Sector- 67,
Gurgaon, Haryana

                                                                                    
Subject: Grant of consent to operate to M/s Esencia.
              Please refer to your application no. 6076194 received on dated 2019-04-01 in regional
office Gurgaon North.With reference to your above application for consent to operate,M/s
Esencia is here by granted consent as per following specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 329962319GUNOCTO6076194 Dated:30/05/2019

Consent Under  BOTH

Period of consent  15/04/2019 - 31/03/2021

Industry Type  Building and construction project having waste water generation more than
100 KLD

Category  RED

Investment(In Lakh)  52695.0

Total Land Area(Sq.
meter)

 929093.0

Total Builtup Area(Sq.
meter)

 1615388.0

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  48.0 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  STP

2.	Trade

Domestic Effluent Parameters

1. BOD 30 mg/l

2. COD 250 mg/l

3. COD 250 mg/l

4. TSS 100 mg/l

Trade Effluent Parameters

1. NA

Number of stacks  1

Height of stack

1. DG Stack 3.5 meters from roof

Emission parameters

Type text hereAnnexure-2
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Regional Officer,  Gurgaon North

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh

1. NA

Product Details

1. NA  Metric Tonnes/day

Capacity of boiler

1. NA  Ton/hr

Type of Furnace

1. NA

Type of Fuel

1. Diesel 0.3 KL/day

Raw Material Details

NA  Metric Tonnes/Day

(22)
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consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
                                                                                    

 unit will run and maintain it’s STP/ETP/APCM regularly and properly, will provide
separate energy meter on their STP/ETP/APCM and maintain the Log Book for energy
consumption of STP/ETP/APCM and chemicals used daily for the STP/ETP. 2. That the unit
shall keep all the parameters within the prescribed limits and shall comply with all the Norms
and Rules as prescribed in the Act 3.That the unit will adopt cleaner technology thereby
reducing pollution load. 4. That the unit will provide inter locking arrangement of DG set with
STP/ETP/APCM and shall have separate D.G. set to ensure regular and effective running of
pollution control devices. 5. That the unit will not discharge any untreated effluent inside and
outside its premises. 6.Unit will provide separate flow meter at Inlet/ Outlet of STP/ETP for
which separate log book will be maintained if required. 7. That the unit will not add any air
polluting process/ machinery and also not to add any process which increases the water
pollution load. 8. That the unit will comply with all the provisions of Hazardous Waste Rules
and submit return under HWM Rules on yearly basis. 9. That the CTO so granted shall become
invalid in case of violation of any of the above / any law of the land. 10. Unit will apply for
consent to operate for further period 90 days before expiry of this consent otherwise penalty
will be imposed as per policy. 11. The inspection of the unit wilt be carried out by the
authorized officer within a period of 3 months of grant of CTO for collection of samples and in
case of failing of the same this CTO stands revoked automatically besides further necessary
action will be applicable. 12. The unit will apply for authorization under HWM rules,
2016.13.This certificate is in supersession to the earlier certificate dated 03.05.2019

 

Regional Officer, Gurgaon North

Haryana State Pollution Control Board.

Kuldeep Singh Digitally signed by Kuldeep Singh 
Date: 2019.05.30 13:59:34 +05'30'
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PREVENT 
POLLUTION 

HARYANA STATE FORM 
(See Rule 20) 

Report No.:-1349 
Dated December 22, 2022 

I, hereby, certify that I Narender Hooda as Board Analyst, duly appointed under sub section 

(3) of section 53 of Water (Prevention and control of Pollution) Act, 1974(6 of 1974) received on the 

12h day of December, 2022 from Sh. Sidharth AEE, a sample of liquid domestic effluent of M/s 

Esencia Ansal Properties & Infrastructure Ltd., Badshahpur, Sec-67, Gurgaon, collected on 

12.12.2022 from the Inlet & Outlet of STP (I) & STP (2) for analysis. The Sample was in a condition 

fit for analysis reported below:-

I further certify that I have analyzed the afore-mentioned sample on 12/12/2022 to 22/12/2022 

and declare the result of analysis to be as follow:-

of 
Parameter Inlet of Outlet of Inlet of Outlet of Prescribed Method 

Sr. Testing STP (I) | STP (1) STP (2)|STP (2) |Limits 
GreyishAlmost 

No. 
Greyish | Almost 

ColorlessS 
Almost 

As per relevant 

parts of IS:3025 

(Part-1) 1987 

Colour 
Colorless 

Odour Foul Almost Foul 
and Standard 

Odourless 
7.6 

Odourless 
| 7.4 9.2 5.5-9.0 Methods for the 

8.8 3. pH Value Examination of 
1120 8140 1340 water and waste 

water APHA(23rd 
edition) 2017 

Conductivity uS/cm 7690 

Total Suspended Solids mg/l 145 31 160 39 100 

B.0.D.(3 Days at 27° C) mg/l 96 20 82 17 30 
6. 

87.1 326.4 69.8 250 Chemical Oxygen Demand mg/l 388.8 

oil & Grease mg/l 7.2 BDL 7.8 BDL 10 
8. 

The condition of the seals, fastening and container on receipt was as follow: 

Container had its seals found intact in order; slip on the container had the signature of the 

representative of the industry and the board representative. 

Signed this on 22nd day of December, 2022 

Laboratory of the 

Haryana State Pollution Control Board 

Sector-16 A, Faridabad Boárd Analyst 

To 
The Member Secretary 
Haryana State Pollution Control Board 

C-11, Sector -6, Panchkula (Haryana) 

This test report relate only to the particular sample submitted for testing 

Type text here
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-
Report No.: -968 

PREVENT 
POLLUTION 

Dated - August 29, 2023 

FORMJ 
(See Rule 20) 

I, hereby, certify that I Narender Hooda as Board Analyst, duly appointed under sub section 

(3) of section 53 of Water (Prevention and control of Pollution) Act, 1974(6 of 1974) received on the 

22nd day of August, 2023 from Sh. Hitesh Meena, ADC, Dr. Sunil Dave, Sc-F, CPCB & Sh. Aparnesh 

Kumar, Sc-B, HSPCB, a sample of liquid effluent of M/s Esenci_a Ansal Properties & Infrastructure 

Ltd., Sec-67, Gurgaon, collected on 22.08.2023 from the Untreated effluent collected from 

discharge on land for analysis. The Sample was in a condition flt for analysis reported below:-

1 further certify that I have analyzed the afore-mentioned sample on 22/08/2023 to 29/08/2023 

and declare the result of analysis to be as follow:-

-
Sr. Parameter From the Untreated Method of Testing 
No. effluent collected 

from discharge on 
land Ansal, Esencia 

1. Colour Blackish As per relevant parts of 
2. Odour Bad 

IS:3025 (Part-I) 1987 & 
relevant parts and 

3. pH Value 7.5 - Standard Methods for 
4. Conductivity µS/cm 1020 

the Examination of 
water and waste water 

5. Total Suspended Solids mg/I 184 APHA(24th edition) 2023 

6. B.O.D.(3 Days at 27° C) mg/I 76 
7. Chemical Oxygen Demand mg/I 368 
8. Oil & Grease mg/I 6.8 -

The condition of the seals, fastening and container on receipt was as follow: 
Container had its seals found intact in order; slip on the container had the 
representative of the industry and the board representative. 

signature of the 

Signed this on 29th day of August, 2023 

Haryana State Pollution Control Board Laboratory, 
Sector-16 A, Faridabad 

To 

\ 
rtloe~ 

B~ A~ 

The Member Secretary, HSPCB, Panchkula/ Regional Office, HSPCB, Gurgaon North 

Endst. No. HSPCB/LAB/F/2023/ '.) Lj 7 O _ $" y 1 J Dated: 2---4 \ o i l ')_..o'L? 

This test report relate only to the particular sample submitted for testing 

Annexure-5
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Regional Office, Gurugram (N) 
Haryana State Pollution Control Board 
Vikas Sadan, Opposite- New Court, Gurugram 

Website: - www.hspcb.gov.in Tel: 0124-2332775, 2972341 

Email ID: - hspcbrogrn@gmail.com 

 
Dated:-15.09.2023 

To 

M/s Ansal Properties & Infrastructure Ltd. 
For the project:- Esencia, Village- Badshahpur, Sector- 67, Gurgaon, Haryana 

Email Id:-santosh.thakur@ansalapi.com 
 

Sub: Show Cause Notice for Closure & Prosecution action under section 41/43/44 

/45A & 33-A of Water (Prevention & Control of Pollution) Act, 1974 for 

violation of Section 24/25/26 of Water (Prevention & Control of Pollution) Act, 

1974 and levy of Environmental Compensation as per policy order dated 

29.04.2019, 20.12.2019 & 22.12.2021. 

 

Whereas subject to the provision of section 25/26 of the Water (Prevention & Control 

of Pollution) Act, 1974 and section 21/22 of Air Act, 1981, no person shall without the previous 

consent of the State Pollution Control Board; 

(a) operate or take any step to operate any industry, operation or process or any treatment & 

disposal system or an extension or addition there to which is likely to discharge sewage or 

trade effluent into stream or well or sewer or on land; 

(b) Bring into use any new or altered outlet for the discharge of sewage; 

(c) Begin to make any new discharge or sewage; 

 
Whereas, site was inspected on 22.08.2023 by the constituted committee comprising 

of Sh. Hitesh Kumar Meena, ADC, Gurugram, Dr. Suneel Dave, Sc-F, CPCB & Sh. Aparnesh 

Kumar, Scientist B, Gurugram Region (N) in O.A No. 382/2023 titled as Chairman Legal Committee 

Esencia Residents Welfare Association Versus State of Haryana and during inspection samples were 

collected from untreated effluent collected from discharge on land and sent to HSPCB's Laboratory, 

Faridabad for analysis and as per analysis report No. 968 dated 29.08.2023 released by Board 

Analyst, HSPCB Laboratory, Faridabad the result of effluent discharging found exceeding the 

prescribed limits as fixed vide order no-HSPCB/WC-2/2162-2169 dated 02.07.2020. The detail is 

given below:- 

 

Sr. No. Parameters Results (mg/l) Limits (mg/l) 

1 BOD, mg/l 76 10 

2 TSS, mg/l 184 20 

3 COD, mg/l 368 50 

Annexure-6
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Whereas, you have not complied with the conditions of Environmental Clearance 

obtained vide No. SEIAA/HR/2018/1064 dated 20.08.2018. 

Whereas, Show Cause Notice was issued to the unit vide this office letter No. 

I/156088/2023 dated 07.03.2023 but till date no reply received in this office. 
From the above it is clear that the domestic effluent is being discharged and is thus 

causing water pollution and contamination of underground water table of the nearby area. 

Whereas, the SPCBs are also required to ensure installation and regular operation of 

the requisite pollution control facilities in the polluting industries/STPs. 

Whereas, you are liable to pay the environmental compensation in terms of the 

direction of the board issued vide office order no. HSPCB/PLG/2019/6043-75 dated 29.04.2019, No. 

HSPCB/PLG/2019/743-763 dated 20.12.2019 & No. HSPCB/PLG/2021/2343-2350 dated 

22.12.2021 as assessed by the Board as per methodology defined therein. 
 

Whereas, you are hereby given Show Cause Notice for 15 days as to why action 

under section 33-A & 41/43/44/45A of water (Prevention & Control of Pollution) Act, 1974 for 

violation of section 24/25/26 of Water (Prevention & Control of Pollution) Act, 1974 may not be 

initiated against your unit and Environmental Compensation may not be levied for non 

compliance of the above mentioned observations /deficiencies. 

In case you fail to comply with the observations/incompletion/ deficiencies 

mentioned within the above mentioned stipulated time period, it will be presumed that you have 

nothing to say in this regard and accept the status as above which will warrant action under 

section 33-A & 41/43/44/45A of Water Act 1974 for violation of section 24/25/26 of Water Act, 

1974 without giving any further notice. 

Explanations: For the avoidance of doubts, it is hereby declared that the power to issue 

directions under section 33-A Water Act, 1974 includes the power to direct: 

(a) The Closure, prohibition or regulation of any industry operation or process or 

(b) The stoppage or regulation of supply of electricity, water or any other service. 

 

For the avoidance of doubts Section 43/44 of Water (Prevention & Control of 

Pollution) Act, 1974 reads as under as follows:- 

“Who so ever contravenes the provisions is punishable with imprisonment or a 

term which shall not be less than one year and six months, but which may extend to six years 

and with fine”. 
 

 

CC:- 

A copy of above is forwarded to the Chairman, Haryana State Pollution Control 

Board, Panchkula for information and further necessary action, please. 

APARNESH 

KUMAR 

Scientist B, 

 
Digitally signed by APARNESH 

KUMAR 

Date: 2023.09.15 22:34:03 +05'30' 

 
Digitally signed by KULDEEP 

KULDEEP KSINGH  SINGH 
Date: 2023.09.15 22:34:17 +05'30' 

Regional Officer, 

Gurugram Region (N) Gurugram Region (N) 
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Regional Office, Gurugram (N)
Haryana State Pollution Control Board

Vikas Sadan, Opposite- New Court, Gurugram
Website: - www.hspcb.gov.in Tel: 0124-2332775, 2972341

Email ID: - hspcbrogrn@gmail.com
Dated:- 25 .09.2023
To

                        The Chairman,
                        Haryana State Pollution Control Board,
                        C-11, Sector 6, Panchkula.
                                               
Sub:                 Performa of recommendation for imposition
of Interim Environmental Compensation against M/s Ansal
Properties & Infrastructure Ltd. for the project Esencia,
Village- Badshahpur, Sector- 67, Gurgaon, Haryana

                        Kindly refer to subject noted above, the performa for
recommendation for imposition of interim Environmental Compensation
against M/s Ansal Properties & Infrastructure Ltd. for the project Esencia,
Village- Badshahpur, Sector- 67, Gurgaon, Haryana is as under:-

1.  Name & address of the
unit

M/s Ansal Properties & Infrastructure Ltd.
for the project Esencia, Village-
Badshahpur, Sector- 67, Gurgaon,
Haryana

2.  Name and designation
of the officer(s)
inspected the unit

Sh. Aparnesh Kumar, Scientist B

3.  Product(s) and bio-
products

Building & Construction Project

4.  Manufacturing process Building & Construction Project
5.  Status of CTE Obtained vide No. HSPCB/Consent/ :

329962319GUNOCTE6280265  dated
13.03.2019

6.  Status of CTO Obtained vide No. HSPCB/Consent/ :
329962319GUNOCTO6076194  dated
30.05.2019 valid upto 31.03.2021

7.  Date of inspection of
the unit

22.08.2023

8.  Date of commissioning --
9.  Detail of violation

observed during
inspection:

As per analysis report issued by Board's
Lab, Faridabad vide No. 968 dated
29.08.2023, parameters are exceeding the
prescribed limits.

10.  Category of the unit i. Red 
ii. Large Scale

11.  Complaint / Court
case, if  any.
 

NA

File No.HSPCB-260001/224/2021-Region Gurugram North-HSPCB
I/174100/2023

111
3026334(1)/2023/REGION GURUGRAM NORTH

File No. HSPCB-260001/224/2021-Region Gurugram North-HSPCB (Computer No. 187230)

Generated from eOffice by KULDEEP SINGH, RO (GRN), REGIONAL OFFICER GURUGRAM NORTH, HSPCB on 04/10/2023 06:20 PM

1
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12.  Detail of sampling and
analysis of effluent/air
emission  exceeding
the norms.

Type of
sample

A/R no. &
date

Parameter Results

Effluent 968 dated
29.08.2023

BOD 76
COD 368
TSS 184

 
13.  Reasons for not

collection of samples, if
not collected.

NA

14.  Detail of Show Cause
Notice for EC issued
with date.

SCN issued vide letter dated 15.09.2023

15.  Reply of Show Cause
Notice, if any received.

Unit has not submitted reply/compliance of
SCN till date.

16.  No. and date of closure
order issued by the
Board

NA

17.  Compliance of closure
order if applicable.

NA

18.  Present status of
compliance made by
the unit, if any after
issue of show cause
notice.

NA

19.  Cases for levying
environmental
compensation:-

a. Units
discharging the
environmental
pollutants in
excess of the
standards
prescribed
under EP Rules,
1986 and as
prescribed in the
consent granted
to such units
under Water
Act, 1974/Air
Act, 1981.

 
 
 
Yes

File No.HSPCB-260001/224/2021-Region Gurugram North-HSPCB
I/174100/2023

112
3026334(1)/2023/REGION GURUGRAM NORTH
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 b. Failure of
preventing the
pollutants being
discharged in
water bodies
and failure to
implement
Waste
Management
Rules.

NA

 c. Not complying
with the
directions
issued, such as
direction for
closure due to
non-installation
of OCEMS, non-
adherence to the
action plans
submitted etc.

NA

 d. Intentional
avoidance of
data submission
or data
manipulation by
tempering the
Online
Continuous
Emission/
Effluent
Monitoring
system.

NA

 e. Accidental
discharges
lasting for short
durations
resulting into
damage to the
environment.

NA
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 f. Intentional
discharges to
the environment
including
bypassing the
pollution control
devices -- land,
water and air
resulting into
acute injury or
damages to the
environment.

NA

 g. Injection of
treated/partially
treated/
untreated
effluent to
ground water.

NA

 h. All violations of
Graded
Response Action
Plan (GRAP) in
Delhi NCR area.

NA

 i. Operating
without
obtaining prior
consent to
operate under
the Water
(Prevention and
Control of
Pollution) Act,
1974 and/or Air
(Prevention and
Control of
Pollution Act,
1981.

YES

 j. Operating
without
installation
pollution control
devices of water
and/or emission.

NA

20.  Date of last inspection
and sampling i.e. prior
present inspection
(Water and/or Air
and/or other pollution

NA
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21.  Justification of
imposing
environmental
compensation for last
five year

NA

22.  Final
recommendations if
any

Unit was inspected on 22.08.2023 and
water sample was collected from
untreated effluent collected from
discharge on land and as per analysis
report vide No. 968 dated 29.08.2023,
parameters were exceeding the prescribed
limits. SCN was issued to the unit vide
letter dated 15.09.2023. Unit has not
submitted reply/compliance of SCN till
date. Further, unit is operating without
obtaining CTO from the Board since
31.03.2021. It is recommended that
Environmental Compensation may be
imposed from 01.04.2021 (Date of expiry
of CTO) to till date as per policy order
dated 22.12.2021.

23.  Final compensation or
Interim

Interim

Environment Compensation to be levied on Industrial Units
24.  PI - Pollution Index 

(Red : 80, Orange : 50
and Green : 30)

Red: 80

25.  N - No of days of
violation

No. of days - 908
From 01.04.2021 (Date of expiry of CTO)
to 25.09.2023 (Till date)

26.  R  - Factor in Rupees 250
27.  S - Factor for scale of  

operation (0.5 for
micro or small, 1.0 for
medium and 1.5 for
large unit)

1.5

28.  LF - Location Factor
(as per census)

1.25

29.  EC= PI x N x R x S x
LF

EC = 80 x 908 x 250 x 1.5 x 1.25

30.  Total Amount
calculated

Rs. 34050000/-

OR
Environmental Compensation to be levied on all violations of

Graded Response Action Plan (GRAP) in NCR.
 Activity State of Air

Quality
Environmental
Compensation

(Rs.)

Recommended
by RO
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31.  Industrial
Emissions

Severe
+/Emergency

Rs. 1.0 Crore NA

Severe Rs. 50 Lakh NA
Very Poor Rs. 25 Lakh NA
Moderate to
Poor

Rs. 10 Lakh NA

32.  Vapour Recovery System (VRS) at Outlets
of Oil Companies

 

 i. Not
Installed

Target Date Rs. 1.0 Crore NA

ii. Non-
Functional

Very poor to
Severe+

Rs. 50 Lakh NA

Moderate to
Poor

Rs. 25 Lakh NA

33.  Construction
sites
(Offending
plot more than
20,000 Sq.m.)

Severe
+/Emergency

Rs. 1.0 Crore NA

Severe Rs. 50 Lakh NA
Very Poor Rs. 25 Lakh NA
Moderate to
Poor

Rs. 10 Lakh NA

34.  Solid
Waste/garbage
dumping in
Industrial
Estates

Very poor to
Severe +

Rs. 25.0 Lakh NA

Moderate to
Poor

Rs. 10 Lakh NA

35.  Failure to water sprinkling on unpaved
roads

 

a) Hot-spots Very poor to
Severe +

Rs. 25.0 Lakh NA

b) Other than
Hot-spots

Very poor to
Severe +

Rs. 10.0 Lakh NA

OR
36.  Environmental Compensation to be levied

in case of failure of preventing the
pollutants being discharged in water

bodies and failure to implement waste
management rules

Recommendation
of RO
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 EC= Capital Cost Factor x [Marginal
Average Capital Cost for Treatment
Facility x (Total Generation-Installed
Capacity) + Marginal Average Capital Cost
for Conveyance Facility x (Total
Generation -Operational Capacity)] +
O&M Cost Factor x Marginal Average
O&M Cost x (Total Generation-
Operational Capacity) x No. of Days for
which facility was not available +
Environmental Externality x No. of Days
for which facility was not available
Alternatively;
EC (Lacs Rs.) = [17.5(Total Sewage
Generation – Installed Treatment
Capacity) + 55.5 (Total Sewage
Generation-Operational Capacity)] +
0.2(Sewage Generation-Operational
Capacity) x N + Marginal Cost of
Environmental Externality x (Total Sewage
Generation-Operational Capacity) x N
Where; N= Number of days from the date of
direction of CPCB/SPCB/PCC till the required
capacity systems are provided by the
concerned authority
Quantity of Sewage is in MLD

NA

OR
37.  Environment Compensation to be Levied

on Concerned Individual/Authority for
Improper Solid Waste Management:

Recommendation
of RO
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 EC = Capital Cost Factor x Marginal
Average Cost for Waste Management x
(Per day waste generation-Per day waste
disposed as per the Rules) + O&M Cost
Factor x Marginal Average O&M Cost x
(Per day waste generation-Per day waste
disposed as per the Rules) x Number of
days violation took place + Environmental
Externality x N
Where;

Waste Quantity in tons per day (TPD)
N= Number of days from the date of
direction of CPCB/SPCB/PCC till the
required capacity systems are provided
by the concerned authority

Simplifying;
EC (Lacs Rs.) = 2.4 (Waste Generation -
Waste Disposed as per the Rules) +0.02
(Waste Generation - Waste Disposed as
per the Rules) x N + Marginal Cost of
Environmental Externality x (Waste
Generation - Waste Disposed as per the
Rules) x N

NA

      
                                                                                                                

                                                               
Aparnesh Kumar, Scientist B Regional Officer,

Gurugram Region (N)
 
 
                                                                         
                                                           
Documents are enclosed:.

i. Copy of Spot inspection report (Annexure-1)
ii. Copy of analysis report  (Annexure-2)
iii. Copy of Show Cause Notice dated 15.09.2023  (Annexure-3)
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-
Report No.: -968 

PREVENT 
POLLUTION 

Dated - August 29, 2023 

FORMJ 
(See Rule 20) 

I, hereby, certify that I Narender Hooda as Board Analyst, duly appointed under sub section 

(3) of section 53 of Water (Prevention and control of Pollution) Act, 1974(6 of 1974) received on the 

22nd day of August, 2023 from Sh. Hitesh Meena, ADC, Dr. Sunil Dave, Sc-F, CPCB & Sh. Aparnesh 

Kumar, Sc-B, HSPCB, a sample of liquid effluent of M/s Esenci_a Ansal Properties & Infrastructure 

Ltd., Sec-67, Gurgaon, collected on 22.08.2023 from the Untreated effluent collected from 

discharge on land for analysis. The Sample was in a condition flt for analysis reported below:-

1 further certify that I have analyzed the afore-mentioned sample on 22/08/2023 to 29/08/2023 

and declare the result of analysis to be as follow:-

-
Sr. Parameter From the Untreated Method of Testing 
No. effluent collected 

from discharge on 
land Ansal, Esencia 

1. Colour Blackish As per relevant parts of 
2. Odour Bad 

IS:3025 (Part-I) 1987 & 
relevant parts and 

3. pH Value 7.5 - Standard Methods for 
4. Conductivity µS/cm 1020 

the Examination of 
water and waste water 

5. Total Suspended Solids mg/I 184 APHA(24th edition) 2023 

6. B.O.D.(3 Days at 27° C) mg/I 76 
7. Chemical Oxygen Demand mg/I 368 
8. Oil & Grease mg/I 6.8 -

The condition of the seals, fastening and container on receipt was as follow: 
Container had its seals found intact in order; slip on the container had the 
representative of the industry and the board representative. 

signature of the 

Signed this on 29th day of August, 2023 

Haryana State Pollution Control Board Laboratory, 
Sector-16 A, Faridabad 

To 

\ 
rtloe~ 

B~ A~ 

The Member Secretary, HSPCB, Panchkula/ Regional Office, HSPCB, Gurgaon North 

Endst. No. HSPCB/LAB/F/2023/ '.) Lj 7 O _ $" y 1 J Dated: 2---4 \ o i l ')_..o'L? 

This test report relate only to the particular sample submitted for testing 
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Regional Office, Gurugram (N) 
Haryana State Pollution Control Board 
Vikas Sadan, Opposite- New Court, Gurugram 

Website: - www.hspcb.gov.in Tel: 0124-2332775, 2972341 

Email ID: - hspcbrogrn@gmail.com 

 
Dated:-15.09.2023 

To 

M/s Ansal Properties & Infrastructure Ltd. 
For the project:- Esencia, Village- Badshahpur, Sector- 67, Gurgaon, Haryana 

Email Id:-santosh.thakur@ansalapi.com 
 

Sub: Show Cause Notice for Closure & Prosecution action under section 41/43/44 

/45A & 33-A of Water (Prevention & Control of Pollution) Act, 1974 for 

violation of Section 24/25/26 of Water (Prevention & Control of Pollution) Act, 

1974 and levy of Environmental Compensation as per policy order dated 

29.04.2019, 20.12.2019 & 22.12.2021. 

 

Whereas subject to the provision of section 25/26 of the Water (Prevention & Control 

of Pollution) Act, 1974 and section 21/22 of Air Act, 1981, no person shall without the previous 

consent of the State Pollution Control Board; 

(a) operate or take any step to operate any industry, operation or process or any treatment & 

disposal system or an extension or addition there to which is likely to discharge sewage or 

trade effluent into stream or well or sewer or on land; 

(b) Bring into use any new or altered outlet for the discharge of sewage; 

(c) Begin to make any new discharge or sewage; 

 
Whereas, site was inspected on 22.08.2023 by the constituted committee comprising 

of Sh. Hitesh Kumar Meena, ADC, Gurugram, Dr. Suneel Dave, Sc-F, CPCB & Sh. Aparnesh 

Kumar, Scientist B, Gurugram Region (N) in O.A No. 382/2023 titled as Chairman Legal Committee 

Esencia Residents Welfare Association Versus State of Haryana and during inspection samples were 

collected from untreated effluent collected from discharge on land and sent to HSPCB's Laboratory, 

Faridabad for analysis and as per analysis report No. 968 dated 29.08.2023 released by Board 

Analyst, HSPCB Laboratory, Faridabad the result of effluent discharging found exceeding the 

prescribed limits as fixed vide order no-HSPCB/WC-2/2162-2169 dated 02.07.2020. The detail is 

given below:- 

 

Sr. No. Parameters Results (mg/l) Limits (mg/l) 

1 BOD, mg/l 76 10 

2 TSS, mg/l 184 20 

3 COD, mg/l 368 50 
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Whereas, you have not complied with the conditions of Environmental Clearance 

obtained vide No. SEIAA/HR/2018/1064 dated 20.08.2018. 

Whereas, Show Cause Notice was issued to the unit vide this office letter No. 

I/156088/2023 dated 07.03.2023 but till date no reply received in this office. 
From the above it is clear that the domestic effluent is being discharged and is thus 

causing water pollution and contamination of underground water table of the nearby area. 

Whereas, the SPCBs are also required to ensure installation and regular operation of 

the requisite pollution control facilities in the polluting industries/STPs. 

Whereas, you are liable to pay the environmental compensation in terms of the 

direction of the board issued vide office order no. HSPCB/PLG/2019/6043-75 dated 29.04.2019, No. 

HSPCB/PLG/2019/743-763 dated 20.12.2019 & No. HSPCB/PLG/2021/2343-2350 dated 

22.12.2021 as assessed by the Board as per methodology defined therein. 
 

Whereas, you are hereby given Show Cause Notice for 15 days as to why action 

under section 33-A & 41/43/44/45A of water (Prevention & Control of Pollution) Act, 1974 for 

violation of section 24/25/26 of Water (Prevention & Control of Pollution) Act, 1974 may not be 

initiated against your unit and Environmental Compensation may not be levied for non 

compliance of the above mentioned observations /deficiencies. 

In case you fail to comply with the observations/incompletion/ deficiencies 

mentioned within the above mentioned stipulated time period, it will be presumed that you have 

nothing to say in this regard and accept the status as above which will warrant action under 

section 33-A & 41/43/44/45A of Water Act 1974 for violation of section 24/25/26 of Water Act, 

1974 without giving any further notice. 

Explanations: For the avoidance of doubts, it is hereby declared that the power to issue 

directions under section 33-A Water Act, 1974 includes the power to direct: 

(a) The Closure, prohibition or regulation of any industry operation or process or 

(b) The stoppage or regulation of supply of electricity, water or any other service. 

 

For the avoidance of doubts Section 43/44 of Water (Prevention & Control of 

Pollution) Act, 1974 reads as under as follows:- 

“Who so ever contravenes the provisions is punishable with imprisonment or a 

term which shall not be less than one year and six months, but which may extend to six years 

and with fine”. 
 

 

CC:- 

A copy of above is forwarded to the Chairman, Haryana State Pollution Control 

Board, Panchkula for information and further necessary action, please. 

APARNESH 

KUMAR 

Scientist B, 

 
Digitally signed by APARNESH 

KUMAR 

Date: 2023.09.15 22:34:03 +05'30' 

 
Digitally signed by KULDEEP 

KULDEEP KSINGH  SINGH 
Date: 2023.09.15 22:34:17 +05'30' 

Regional Officer, 

Gurugram Region (N) Gurugram Region (N) 
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-
Report No.: -968 

PREVENT 
POLLUTION 

Dated - August 29, 2023 

FORMJ 
(See Rule 20) 

I, hereby, certify that I Narender Hooda as Board Analyst, duly appointed under sub section 

(3) of section 53 of Water (Prevention and control of Pollution) Act, 1974(6 of 1974) received on the 

22nd day of August, 2023 from Sh. Hitesh Meena, ADC, Dr. Sunil Dave, Sc-F, CPCB & Sh. Aparnesh 

Kumar, Sc-B, HSPCB, a sample of liquid effluent of M/s Esenci_a Ansal Properties & Infrastructure 

Ltd., Sec-67, Gurgaon, collected on 22.08.2023 from the Untreated effluent collected from 

discharge on land for analysis. The Sample was in a condition flt for analysis reported below:-

1 further certify that I have analyzed the afore-mentioned sample on 22/08/2023 to 29/08/2023 

and declare the result of analysis to be as follow:-

-
Sr. Parameter From the Untreated Method of Testing 
No. effluent collected 

from discharge on 
land Ansal, Esencia 

1. Colour Blackish As per relevant parts of 
2. Odour Bad 

IS:3025 (Part-I) 1987 & 
relevant parts and 

3. pH Value 7.5 - Standard Methods for 
4. Conductivity µS/cm 1020 

the Examination of 
water and waste water 

5. Total Suspended Solids mg/I 184 APHA(24th edition) 2023 

6. B.O.D.(3 Days at 27° C) mg/I 76 
7. Chemical Oxygen Demand mg/I 368 
8. Oil & Grease mg/I 6.8 -

The condition of the seals, fastening and container on receipt was as follow: 
Container had its seals found intact in order; slip on the container had the 
representative of the industry and the board representative. 

signature of the 

Signed this on 29th day of August, 2023 

Haryana State Pollution Control Board Laboratory, 
Sector-16 A, Faridabad 

To 

\ 
rtloe~ 

B~ A~ 

The Member Secretary, HSPCB, Panchkula/ Regional Office, HSPCB, Gurgaon North 

Endst. No. HSPCB/LAB/F/2023/ '.) Lj 7 O _ $" y 1 J Dated: 2---4 \ o i l ')_..o'L? 

This test report relate only to the particular sample submitted for testing 
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